Tripura Land Revenue & Land Reforms
(Allotment of Land) Rules, 1980.

(As amended upto 8" Amendment dt. 04.11.2020)






Publisked in the
EXTRAORDINARY ISSUE QOF TRIPURA GAZLITTE
Agartafa, Thursday, December 11, 1980

GOVERNMENT OF TRIPURA
REVENUE DEPARTMENT

THE TRIPURA LAND REVENUE AND LAND REFORMS
(ALLOTMENT OF LAND) RULES, 1980.

1. Short title and commencement :

{1} These rules may be called the Tripura Iand Revenue and Land Reforms
{AHotment of Land) Rules, 1980,

(2] They shall coime into force at once,

E-‘.'I

Definition :
In these rules, unless the context otherwise requires -

{a} ‘Act’ means the Tripara Land Revenue and Land Reforms Act, 1960
(43 of 1960);

Ttaz) “agriculimral worker means an individual whose main source of
livelinood s agricultural labour and land, if any, held or
possessed by himself, together with his family and whick does
n exceed one standard hectare, and includes a landless
agricultural worker, ]

(b  ‘allotree’, when used with reference 1o land the possession whereof has
been taken by the person in whose favour it has been aliotted in
accerdance with these rules includes any person suceceading to the rights
of the allottee ;

(c)  ‘jhumia’ means 2 person whose parents were at any tme engased in
Jhum cultivation and who -

(i) has been personally carrying on jhum cultivation for a netiod of
not less than ene year immediately before he applies for allotmenr
of any land under these rules ;

(f1)  derives his livelthood mainly from jhum cultivation ; and

(i} does not hold as raivat land exceeding 0.04 standard
hectarc in area ;

I. Inserted by the Tripura Land Revenus and Land Reforms (Allotment of land) {Fourtl Amcndment)
Bules, 1958, weef 17.5.1928,




b

(dy  ‘landless’ in relation to a person means onc who, cither by himself or, if he has
family, together with his family, does not possess or hold land exceeding 0.04
standard hectare in area and is also economically poor.

Ixplanation - For the purpose of this clavse, the word “family® in relation to a person shall mean

the person, the wife or husband, as the case may be, children {excluding married
daughters) and parents of the person ;

fe} ‘landless agricultural worker' means an individual who 1s landless and whese main
source of livelihood is agricultural fabour ;

{1 *Scheduled Castes’ and “Schedules Tribes' shall have the same meaning as assigned
to them in the Constitution ;

oy ‘Bection” means a section of the Act
(hy ‘town land’ means any land within the limits of a municipality, notified area,
cantonment, or any other arsa notified by the government for this purpose.
Elizibilify for allotment of fand :

No one who is not an Indian Nationa! shall be eligible for aliotment of land under section
14.

Explanation :- For the purpose of this rule a person shall be deemed to be an Indian Mational

{a) in the case of a public company as defined in the C'ompanies Act, 1956, only ifa
majortty of the ditectors of the company are citizens of India and not lcss than fifty
nne pereent of the share capital thereot is held by porsons who are either c¢itizens of
India or companies as defined in the satd Act ;

(b} in the case of a private company as defincd in the said Act, only if all the members
of the company are eitizens of India ;

{1 inthe case of a fiemn or other association of individuals, only if all the partners of the
firm or members of the association are citizens of India ; and

{d} inthe case of an individual, only if he is a cilizen of India.



Lad

4, Arca of land to he allotted -

the area of land to be allotted 1o any one person under sub-section (1} of section
T4 shall ordinariiy be -

fa}  inthe case of allotment of land for agricultural purposes -

{i) il the allottee is an individual, such ares as together with the area of
kand, if any, already held by the allotee may not exceed one standard
hectare ;

(i) ifthe allottee Is a co-operative society, such area as tgether with the
areas of land, if any, alrcady held aby the society or {1s members,
may not exceed the area that may be aflotted to the saciety at the rate
of one standard hectare for every member ; and

"Hl)  omited]

gar Panchavats and the Municipality
areas for construction of a dwelling house such arca not exceeding 0.024 hectare and
elsewhere such arca not exceeding 0.08 hectare.]

“Ith) in case of allotment of land in Nag

5 Eligibility and order of preference for allotment of land for agricultural
purpose :

Collector shall allot land for agricultural purpese only 10 a person who js
cronomically poor and will cultivate the land by himseif and in allotting land adhere to
the following onder of preference, namely . -

{1} ajhunia ;

{11} an under raivat who has been evicted from any land on the ground
that it is required for personal cultivation of the ratyat and who is
langHess ;

(i} a landless apricultural worker:
(t¥) a landless individual evicted under section 15 :
(v} an individual not holding in cxcess of one standard hectare in area.

1. Omitted i:ry the Tripura Tand Revenue and and Refarns {Allorment of |and) (Sixth Amendment)
Rules, 19838, we f 16491908,
2. Inserted ibid,



6. Order of preference for allotment of land for construction of dwelling house :
ln allotting land for construction of dwellng house the Collector shall follow the
following order of preference, namely-

(i)  ajhumia;

(il a landless agricultural worker or an artisan not owning any house or site [or 2
house;

(iii} an mdividual cvicted under seetion 15 who does not come in any of the
categories mentioned in the foregoing ctauses and does not own any house or
site for a house ;

(iv any other person not owning mny house of site for a house and who intends to
huild the house for personal habitation.

7. Prefercnee to persons belonging o Scheduled Castes, Scheduled Tribes and ex-
Serviceman ;

In allotting land to a person helonging to any of the catecorics mentioned in niles 5

and & -
(1) between persons of the same category, one hefonging to any of the Scheduled
‘[ribes. Scheduted Castes and ex-servicemen, shall be preferred in that order ; and

(i} between an individual entitled to a particular preference and a registered co-
operative society constituted for the purpose for which the land is to be aliotted
and eonsisting exclusively of persons entitled to the same or higher preference,
the seciety shall be preferred.

§. Allotments to be made to persons residing within cight kilometers:
notwithstanding anything contained in mles 3w 7, no allotment under sub-section (1)
of section 14 shall ordinarily be made -
{a} in favour of an individual other than a jhumia if he, does not reside within a
distance of eight kilometers of the village in which the land is situated:
(b} in favour of a co-operative society, if more than on-half of its members do not

reside within a distance of eight kilometers of the village In which the fand 15
situated.



Explanation :- The distance referred to in ¢clauses (a) and (b) shall be reconed by the
route normally used from the residence of the persen concemed o the
vitlage in which the land is allotted.

0. Premium payable or allotment of land

(1) An allottee of land for agriculturaf purposes shall pay premium therefore at thirty
times the annual land revenue assessed for the Jand.

(2} Any person allotted fand for construction of a dwelling house shall pay premium
eiqual 1 market value of the land.

{3} The premium may be paid in lump sum or in such annual instalments not
exceeding twenty as may be specified by the Collector together with interest at
twe and half percent per annum on the unpaid armount,

(4} The premium or the first instalment thereof, as the case may he, shall be paid an
or before the date of taking possession of the land, each subsequent instalment
shall be payablc on the same date in the succeeding yvears,

(3} Any amount pavable under this rule shall, if it remnains unpaid the due date, be
recoverable in the same manner as arrear of land revenue,

10. ][Num-'[thstanding anrything contained in Rule 9, premium payable by a person
belonging to a family that has annual income less than 2.5 limes of ‘Poverty Line®
income shall be at the rates as speeified in the Schedule.

Explanation :- Poverly Line “income for the purpose of this rule shall be noified by
the Guovernment time to time.

Provided further that in casc allotment of Jand in excess of the araa prescribed in
Rule 4 is made on request by such person, full premivm as preseribed in Rule 9 shall be
payable in respect of excess land alloted. |

1L. Allotment of land within certain distance of roads and town lands :

Notwithstanding anything contained in the foregoine rules-

I Substituted by the Tripura Land Revenue and Land Relorms {.-tllutmcnf of Iand) (Sixﬂ]
Amendment) Rueics, 1988, w.o.f. 16.9.1998,



'l{a)

(b)

Explanation :-

no land lying within [iftcen metres of the centre line of any public road m a
town or within twenty melers of centre line of any main road or within five
meters of the centre line of any village road shall be allotted exceptional
measure and without prior sanction of the State Government).

ne town land shall be allotted without prior sanction of the State Govemment
and except for the purposs of homestead.

For the purpose of this rule. the road specificd in appendix A7 to these rules
shall be deemad to be matn roads.

11 A Notwithstanding anything in the provision contained herein the area of
land shali ordiparily be allotted to both husband and wife jointly if the persen
anplying for allounent has a spouse Hving For the purpose of allotment, proof of
Indian Nationality of either of the spouscs shall be the prima-faciz proof of
nationality of other unfess there are reasons to belive he or she is notin Indian
national™)

*[12. Conditions of allotment :

{1

Any allotment of land under sub-section {1} of section 14 and in accordance
with these rules, shall be further subject to the following conditions and aiso the
condition specified in the allotrment order which shall be, as nearly as possibic,
in the form at Appendix-‘B° -

(i} The land will be heritable hut not alienabie without the written consent
of the Collector granted on the recommendation of the Advisory
Committee that may be set up by the Government ;

provided that the land may be mortgaged to the Government, or a co-operative soerety or a
bank or such institution a5 may be noticed in the Official Gazette by the State Government {rom

time o time :

it}  The alloltee may swrendor the land in the manaer specified in the
aflotment order ;

(itiy  The aliottee shall being the whole area under cultivation within the time
specified in the allotment order ;

(ivi  The allottee shall be liahle to pay premium, land revenue and taxes as
specified in the allotment erder ;

£+ The allottee shall be entitled 0 plant trees on his land to enjoy the
products thereof and to fell, utilize or dispose of the timber of any trees
on his land ;

1. Substituted by the Tripura Land Revenoe and Land Reforms (Allotment of iznd) (5% Ameodment?
Rules, 1992, w.e.f 30.0.1992,

2, Inserted by the Tripura Land Revenve apd Land Reforms (Allotment of land) ('?"‘ Amendment) Rules,
2064, wef 21.06.2004.

3. Substitwted by the Tripera Land Revenue and Land Reforms (Allotment of land) (Second Amendment)
Hisles, 19583, w.o.f. 26.07. 1085,



(vi} The allotment will be liable to be cancelled for breach of any of the
provisions of the Act, the rudes or any of the conditions of allotment,

(2) The collector shall have the power to deletc any of the conditions specified in

Appendix-B and/or insert any other conditions as the circumstance of the case
may requiec.]

L3, Exemption from payvment of premiom :

Notwithstanding anything contained in rule 9 and 10 the State Government may by an
order in writing suspend or remit payment of preminm or any part thereof, if in its opinion
the atlottee has not sufficient means to make such payment.

14.  Allotment of lznd for the purpose of industry or for any purpose of public utility :

The allotment of land under sub-section (2) of scction 14, shall be sulyject to the
foliowing conditions namely-

(1)

(i}

(i

{iv)

the allottee shall be liabie to pay a premium cqual to the market value of the Tand -

Provided that the State Government may, by order, exempt any aliottce
irom the payment of the whole or any part of the premium or permit any allottee
10 pay the premiwn in such number of annual instatments, not exceseding twenty,
as may be specified therein together with intercst al two and half person per
annum on the urpaid amount ;

the allottee shall be liable to pay such land revenue as may be specified in the
allotment order :

provided that the fand revenue so specified shall not exceed the land
revenue in accordance with section 19 ;

the land shall be liabls to be resumed by the Government if used for a purpose
other than that for such which it has been allotted, or if the 2llottee has committed
breach of any of the conditions of allotment ;

no compensation shal! be pavable by the Govervnent on account of resumption of
any land under clause (iti)except when a premium has been paid by the allottes in
respect of the allotment of fand ; and in a case where such premivm has been paid
the compensation pavable by the (overnment shalt be the amoumt so paid as
premium or the market value of the land at the time of resumption whichever be
less;



(vy H the land be resumed by Government it shall have the option of-

(@) taking over any construction built on the land on payment of their cost or (heir
market value at the time of resumption, whichover be bess ; or

(b}  requiring the allottee to remove the construction and 1o restore the land to its
otiginal condition within a reasonable peried to he fixed by the State
Government from time to tme, should the allottee fail to comply with the order
for remeval of construction or to restore the land to its original condition within
the time s0 fixed or, as the case may be, within the extended peried, the
construction  shall west I the CGovernment without payment of any
compensation thercfore and the cost incurred in restoring the land 1o its original
condition shall be recoverabte on the alfottee as arrear of land revenue : and

{vi} any other condition which the State Government may cousider reasonable to mpose,
n view of the special circumstances of any individual cases.

1%, Nothing in these rules shal] aflect any previous order of allotment passed and any righe,
privilege, obligation or Hability acquired, accrued or incurrcd under the Tripura Land Revenue
and Land Reforms (Allotment of Land)Rule, 1962,

"[Provided that the market value of trees or any part thereof, pavable to the Government by

an alfottes under the aforesaid rule, if remained unpaid at the comumencement of these rules, shall
be deemed 1o have been remitied].

APPENDIX *A°
(See rule 11)

I. Agartala Simna road

[

Agartala-Melaghar-Sonamura read

Uidaipur-Sabroom road

L

Bagafs-Helonia road

o

Bisramgan-Udaipur-Matabar! road
Khowazi-Teliamera road

Kailashahar-Kumarghat road

e

Kamalpur-Ambassa road

¥, Melaghar-1 idaipur road

1. Tnserted by the Tripura Land Revenue and Land Refarms {:ﬂlntmeat of land) (Amendment) Rulc-s,
1981, w.e.f. 21091981,




1. Teltamura-Amarpur road

il. Kumarghat-Nabihampara road

12, Agartala-Assam road

13. Dharmanagar Kailashzhar road

14, Chebri-Khowai rgad (T.0.}

15, Ldaipur-Amarpur road

16.  Agartala-Abhovnagar road

17, Dharmanagar-Approach road

18.  Agartala- Ajr-field road

9. Manubazar-tpendranagar road

20, Amarpue-Nutanbazar-Tirthamukh road
21, Dharmanagar-Tilthai-Damcherra road

22, Pencharthal-Kanchanpur-manpai road

APPENDIX B’
(See rule 12}

THE TRIPURA EAND REVENUE AND LAND REFORMS
(ALLOTMENT OF LANDY RULES, 1980.

NG Datedd B,

ALLOTMENT ORDER

Land deseribed in the schedule below is allotted to Shri. .o
SR corermrsarsss e aas s s OBV H IO, < i v in s s v Db s e s S s
OF Bistrictaannassnenanadorthe purposeol v m s i

ecaeanainder sub-section (1) of section 14 of the Tripura §.and Revenuc and Land
Retforms Act, 1960 subject to the following conditions, namsiy -
(1}  The fand 15 heritable but not alienable swithowt the written consent of the

{lollector :

Provided that the land may be mortgaged to the Government, a
CO-DpETAlive seCiety ar a bank or such other institution as may be notified in

the Official Gazette by the State Govemment, from time to time.



Explanation :-

(2)

{0)

{73

{8)

(%)

16

The expression “haak’ shall have the same meaning as assigned to it by the
explanation under section 109 of the Tripura Land Revenue and [and Reforms

Act, 1960,

The allottee on giving three months notice befire the end of the agriculmral vear
and on payment of all Government dues in respect of the allotted land spto the
end of the said agricultutal year may surender the land atlotted to him. On such
surrender being made, the land shall revert to the Government.

in case the alletiee 15 a co-operative tarmmy society and the registration of such

soclety 15 cancelled wiathin ten years from the date of  allotment. the fand

atlotted to suck society shalt thereupon be deemed to have been resumed by the

Government and the Government shall not be liable to pay any compensation,

Any person holding or retaining possession of such land thereafter shall be
semedl 10 be a trespasser.

In case of waste land allotted for agricoltural purpose the zllottee shali bring the
whole area under cultivation within flive vears from the date of alloiment.

The allottes shall be liable to pay Rs. . S LoARupees. .

..) only as premium euher in ]ump sum or in amrual mf*talments
together wllh interest at two and half percent per annum on the unpaid amount.
‘Fhe premium or the first instalment, as the case may be, shall be pald on or

[T £ SN {'s 1 (=

The gllottee shall be liable to pay Rs......oo. ., ..{Rupees...
- erenns .oy only as land revenue and Rs.. s
(Rupcras e .3 only as cess per vear wb]ect to 5uLh

ﬂhbl’ﬂllﬂn as may be ma&e um.ic'r rhc Tripura Land Revenue and Land Reforms
Act, 1968,

The allottee shall be entitled to plant trees on his land to enjoy the products
thereof and to f2l, utilize or dispoese of the timber of any trees on his land.

Fhe allottce shall be liable to pay all other taxes for the time being in foree or
impased m {ulure under any law,

The allotment shall be liabic to be cancelled if -

fa) cxcept in cases falling under clause (43, the land is not used within two

years of the date of aliotment for the purpose for which it is allonted : or :



I
{b} the allottes  commits & breach of any of the conditions mentioned
hereinbefore ar any of the provision of the Tripura Land Revenue and
Land Reforms (Allotrent of Land} Rules, 1980 ; or

{c} at any time iU 13 discovered that the allottee was not eligible for this
allotment in terms of the Tripura Land Revenue and Land Reforms
{Allotment of Land) Rules, 1980 or guilty of misrepresentation at the
time of allotment.

Provided before such cancellation is ordered, a notice is given to allottee
to show cause asminst cancellation within a pesied of 15 davs from the receipt of
the notice.

(10) no compensation shall be payable by the Government on account of canceilation
of any allotmcnt order or re-entry by the Collector, but if the allottee has built
any construction on the land, he shall be allowed a reasonable opportunity 1o
remove the same.

Schedule of land allotéted

P BRI e v st 5 0 58 B G 08 i S8 e S B R
- DO 11 A
'[SCHEDULE

e e e _
i Family Inceme category . Limit of premium payablec
r(a}mFamii_y_i_ﬂEﬁﬁie hEl{}WEE“PD\-’EH}’ Line” T ' - il
, Income. :

: : (b} Family income above the ‘Poverty linc' 25% of prepaium determined

! Income but less than 1.5 times of “Poverty
Line” Income.

under Rule 9,

{cy Family income above 1.5 times of ‘Poverty
Line” Income but less thao 2.5 times of
“Poverty Line’ Income.

5% of premium determined
uznder Rule 9.

P 1 -y 5 o i e 5 i o e 5

“Poverty 1ine” income for this purpose shall be as notified by the Government time

to  time 1
By order of the (overnor,|

1. [nserted by the Tripura Lund Revenve and Land Reforms {Allotment of lund} {Sixth Amendment)
Raules, 1998, w.ef 16.9,1993.
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PART-1—Orders and Notifications by the Goverl-lment of Tripura,
the High Court, Government Treasury etc,

Government of Tripura
Revenue Department. :
Dated, Agartala, the Ist January, 1985,

_ NOTIFICATION ‘
In exercise of the powers conferred by Section 98 of the Tripura Land ‘.

Revenue and Land Reforms Act, 1960 (43 of 1960) and all other powers

cnabling him in this behalf, the Governor, Tripura

following rules, further to uinc'r;dl\v the Tripura La

Reforms (Allotment of Land) Rules; 1980, namely :—

1. (1) These rules shall be called the Tripura Land Revenue and Land

No.F. 4(41)-RCC/83

: 4 :
is pleased to make the iy
nd Revenue and Land ¢ --

Short title &

Camrmeticement -7 Roforms (Allotment of Land) (Third -smendment) Rules, 1985, .
(2) They shall come into force at onee. .
S Etiniion ‘0; 2. : For the existing rule 10 of the Tripura Land Revenue and Lang :
© rule 10, . Reforms (Allotment of Land) Rules, 1980, the' following rirle shall be substi-

~ tuted, namely :— - :

10 (1) Notwithstanding anything contained inrule 9, no premium
“shall be payable— = :

(a) by a jhumia or o landless agricultural worker or a co-Operative
society of jhumias or of landless ‘agricultural worker
of land referred to in sub-rule (1) of rule 9, or

(b) by a jhumia, a landless agricultural worker or an artisan or an

~ individual having annual income. not exceeding rupees six .
thousand in respect6f land referred to in sub-rule (2) of rule 9.
(@ An individual having annual income between rupees six

thousand one and' rupees ten thousand shall pay premium at twentyfive -

percent of market value in respect of land referred to in sub—rule (2) of
mile 9%, ' ' §

in respect

© By order of the Governor,
M. Damodaran gL

Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
REVENUE DEPARTMENT

No.F.4 (21)-RCC/2020 Dated Agartala the 4™ November, 2020

NOTIFICATION

In exercise of the powers conferred by section 98 of the Tripura Land
Revenue and Land Reforms Act, 1960 (43 of 1960) the Governor of Tripura,
hereby makes the following rules further to amend the Tripura Land Revenue

and Land Reforms (Allotment of Land) Rules, 1980 namely:-

1. Short title and commencement :

(1) These Rules may be called the Tripura Land Revenue and Land
Reforms (Allotment of Land) (Eighth Amendment) Rules, 2020.

(2)  They shall come into force on the date of their publication in the
Official Gazette.

2. In the Tripura land Revenue and Land Reforms (Allotment of Land)
Rules, 1980, after Rule 14 the following Rule shall be inserted,
namely:




Tripura Gazette, Extraordinary Issue, November 6, 2020 A. D.

“14.A There shall be Sub-Divisional Level Land Allotment
Committees, to be constituted or re-constituted for each Sub-Division
from time to time, with the approval of the State Government, for
proper implementation of the objectives and transparency in the process

of land allotment.

Any allotment of land under sub-section (i) and (i1) of Section 14
of the Tripura land Revenue and Land Reforms Act, 1960, shall be
approved on the recommendation of the respective Sub-Divisional

Level Land Allotment Committee.”

By order of the Governor,

(TanusreePeb Barma)
Secretary to the
Government of Tripura

Printed at the Tripura Government Press, Agartala. 2



